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.A.batt'Qcl of tile Pt"Ocecdi1Jg8 of Il,a C'(nmcil of tIle Goverllor Ge,u!IVll ~f India. 
a88embledfor the P"'"Poa(J of makilJg LalD8 and ]lff!JIII"U,olls ,,,,,de,' U'e 
prO'Diaion8 of tile Act oj Parliamellt 24 ~ 25 TTic., cnp. 67. 

The CoUncil met at tlie Viceregal Lodge, Simln, ou Wednesdny, tho 22ml July, 
. 1885. 

PRE8ENT~ 

nis ExcelI~ncy the Viceroy and Governor General of Judi:J, I~.P., G.e.B., 
G.O.H.G., G.M.S.I., G.H.I.E., P.O., presiding, 

His Honour the Lieutenant·Governor of the Punjab, LL.D., A.C.S.I., C.I.E. 
His Excellency the Oommandel'.in.Chief. G.e.B., C.I.E. 
Lieutenant-General the Hon'ble T. F. Wilson, c.n., O.I.E. 
The Hon'ble O. P. IIhert, C.I.B. 
ilhe Hon'ble Sir S. C. Bayley, :£:.0.8.1., C.I.E. 
The Hon'ble T. O. Hope, C.8.I., C.I.E. 
The Hon'ble Sir A.. Colvin. X.O.H.G •• C.I.E. . 
The Hon'hie W. W. Hunter, C.8.I., C.I.E., LL.D. 

CEN'l.'RAL PROVINCES COURTS DILL, 1885. 

The Hon'ble MR. ILDElL'J.· movcd for leave to introduce a. Dill to amend 
the Law relating to Oivil Courts in thc'Central Provinces. He &:lid :-

cc Mr. Qrosthwnite, the Chief Commissioner of the Oentral Provinces, has 
.' been for some time engaged in working out a scheme 'for the judicial re-orgall' 

ization of the provinces under his administration, witb 1.he objeot., among 
other things, of effecting gradually, and as circumstances permit. thnt 
separation between executive and judicial functions which it is our desire to 
introduce everywhere, but which is only possible to a. very limited extent in 
the more backward provinces of the Empire. It nppcara thnt the result of 
the arrangements now in force in the Oentral Provinces is that the '.rubsfldtir. 
who is both a Revenue·officer and also the officer who presides over the lowl!F.t 
Courts of civil jurisdiction, is very much overburdened with original dvil 
'work, and that the Deputy Commissioners and CommissionprB. who also (!Oln-

bine executive with judicial functions, are. overburdened with nppellate dvil 
work; and the problem which lIr. Crosthwaito is trying to solvo is how tn 
afford to these throe classes of officers that amount of relief wJJich will ctln.hlo 
thom to devote proper attention to their other duties. 'VI! propose tu goi \ e 
this relief partly hy taking power to uT'{loint om(~crs w 110 nrc to hc tJ.y !/.)~l 
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Judicial AssIstants to the Commissioner, Suhordinate Judges and Munsifs, ond 
who are to take over the whole, or part, ·of the civil judicial work of the 
Oommissioners, Deputy Commissioners and Tahslldars respectively. 'l'hese 
officers are, as I understond, only to bo· appointed ,vhere, and for so long all,' . 
they are absolutely needed, and nothing liko a uniform or final arrangement is 
to bc attempted tluoughout the whole of tbe aggregate distri('ts, ~be circum-
stances of which differ so materially from each other and all of which are 
passing somewhat rapidly through 0. period of tra.nsit~on. . 

.. Then Mr. Crosthwaite also proposes to ma.ke some modification in the system. 
of appoo.l, whicll, a.'J we oll know, constitutes the crux of all our judicial arrange-
ments. Under the existing Act for tIle Central Provinces, the course of appeal 
is regulated exclusively by the powers of the officer from whom the appea.1lies. 
Consequently, when it is necessary to transfer certain sets of appeals from one 
appellate tribunlll to another, the Chief Commissioner is obliged to resort to the 
clumsydevicc of increasing or reducing the powers of the officer presiding 
over the Court from which the nppe8.llies, without referenCe to his fitness for 
exercising those powers, merely in order to change the Court of appeal, and with 
the result that oll the CMes decided by that officer must necessarily go on ap-
peal to the same Court, no matter what their intrinsic value or importance 
may be. It is now proposed to regulate the course of appeal by reference to the 
nature of the subject-matter in dispute, in acC01'dance with the system which 
prevails in Bengal and other Provinces.· Mr. Crosthwaite finds that most of:his 
proposals ca~ be carried into effect by executive order, and without any alt~ration 
of the law. but that there arc some provisions of the Central ProvinCes Courts 
Aot,espeoially those relating to appeals, ,vhich it is absolutely necessary to modify. 
'l'h08e provisions are not very numerous, but· Mr. Cl'osthwaite is of Opil;lion--and 
I entirely agree with him-that it would be desirable to take this opportunity of 
J:6.casting ·the language and arrangement of the Civil Courts Act for the Central 
Provinces in order to bring them, into closer conformity with more recent Acts 
of the same nature in force in ot bor Pl·ovinces. Accordingly we propose to 
repeal the· ~ct of 1865 and to re-enact it with the necessary modifications." 

'l'he Motion WIlS plit nnd agreed to. 

CRIMINAL PROCEDURE CODE, 1882, BOMBAY DIBTRIC'r POLICE 
ACT, 1807, PENAL CODE AND PRISONERS' ACT, 1871, 

AMENDMENT BILL. 
Tho llon'ble Mit. lLmUtT also introduced the Bill to nmend the Code of 

Cl'imiual Procedure, 1882, the Bombay l>istrict Police Act, 1807, the Indian 
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PennI Codo nnd tho Prisoners' ,Act, i871, nnd movccl tlm.t it be rcfcrr(·d to n. 
Select Committcc consisting of tlll'l Hon'hle Sir S. C. Dayley, Mr. nunter 
nnd the Mover. 

The Motion wns put and agl'et'd to. 

Tho Hon'ble MR. ILDER1.' also moved that tho Bill and Stntement of Oh. 
jects and Reasons be published in the local official Gazettes in English nn~ in 
sueh other languages o.s the Local Governments think fit. 

The Motion was put and agreed to. 
o 

SEA PASSENGERS' DILL, 1885.' 

The Hon'ble MR. ILDXRT moved that the Report of the Select Committee 
on tho Dill to amend the law relating to the carriage of passengers by sen. be 
taken into consideration. He said :-

"This Bill applies to voga-gas from Indian ports certain provisions for tho 
relief of shipwrecked and distressed emigrants which are embodied in two 
English Acts of Parliament. We bave received from the Chambers of Oom-
merce and other authorities whom we have consulted various suggestions for 
tbcamenclment of the proposals embodied in our Bm; but in almost every co.se 
,va have found that those suggestions are inadmissible. for the simple .reason 
that the special authority under which we are legislating in this particular 
clIse merely enables us to apply the provisions of the ~n lis  Acts and does 
not empower us to amend them. Under these oiroumstances, the only olter-
ations which we have been able' to make in the Bill as introduced are suell as 
are strictly warranted by the language of the English Acts. For instance, we 
have gone ns far as is praoticable in meeting the suggestion of the Madras 
Chamber of Oommerce by inserting in tho Bill a provision expressly legalis-
ing insurances against the liabilities imposed upon shipowners by the Dill. ancl 
we .are able to do this because thnt provision is simply copied from a seetion of 
one oftho English Passonger Acts. We ha.vo also, at the instance of Genoml 
Blair, the Residcnt at Aden, nmde the Dillllpply to voyages to ports on the East 
Coast of Africa Ilnd in tho Gulf of Aden; but we· have taken care in u.ll tho 
altera.tions that we have nmde not to go beyond tho four corners of thc Englialt 
Acts of Parlinment which we are auUlOriscd to apply." 

The Motion was put and agreed to. 
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The TIon'hle YR. lLDER'l' also moved tha.t the Bill, as amended, be pnssed. 

The Motion was put and agreed to.' 

INDIAN 'fELEGJ,tAPH BILL, 1885. 

The Hon'ble lh. HoPE moved th:>.t the Report of the Select Committee-
on the Bill to facilitn.te the construction o~ Telegraphs, and to amend the Indian 
Telegraph Act, 1876, be taken into consideration. He said :-" 

"In making this Motion I think that thero are only two points to which 
it is necessary for me to invite the attention of the Counci1) all minor oner, 
baving been fnlly explained in the Report of t e eleo~, Committee. 'l'he first 
point is that we have provided that the words" telegraph authority" in 
the Bill shall mean the Government Telegraph Department, and that that 
authority shall not exercise the power 'of p1aoing telegraph lines and posts 
e ~e t for the purposes of a telegraph established or maintained by the Gov-
ernment, or to be so established or maintained. We think that most of the 
objections that were taken to the Bill as introduced, chiefly by commercial 
bodies in Oaloutta, will have been met by our proposal that the power of plac-, 
ing telegraph lines and posts shall only be exercised by the Government '£ele-
graph Department. The exercising of such powers by licimsees was, on 
consideration, admitted to be decidedly open to objection. ' 

cc The other point is that, in endeavouring to make this Bill fit in with the 
existing Tolegraph Act, we came to the conclusion that it would be more 
convenient to the 'felegraph Depa.rtment and to the public· that the existing 
. Act should be repealed and re-enacted with the modifications and additions 
proposed by the present Bill ; and we have ilccordingly re·drawn the Bill as n. 
consolidating measure.'· 

The Motion was put and agreed to. 

The Hon'bla MR. HOPE moved lhat the BiH, as amended, be passed. 

The Motion was put and agreecl to. 

BURMA COURTS BILL, 1885. 

Tho llon'ble Mn..lLDERT presented the Report of the Select Committee on 
the Bill to amond tho Burma Courts Aot, 1875, and seotion 360 of the Code of 
Civil Procedure. 
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INDIAN ,BE,CURI'l'IES DILLJ 188u. 

Tllo llon'ble SIll. .A. ~ l18'kod for loovo to p03tpono the presonta.tion 
of tho Report of tho Select Committee on tho Dill to' amend the lllw relating to 
Government Seouritios. ' 
" . ~ ", 

Leave wos granted., 

The Council n. o~·ne  to W:cclllcsdny, the 20th July. 1885. 

D. PITZP A.TRICl[, . 
Seel'elarv to a,e (}ooertlment of India, 

Lco.,'aUoc Department. 

, , 

0.,,&. C. D. r..-, Bionla.-No, 3I"oG L. ».-: .... ·7-8:0.-111':. 




